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ORDERSHEET 
 
     
         An application has been filed seeking adjournment in this Appeal 

as also in the connected  appeal shown at S.No. 7. The Appeal shall be 

listed for hearing in the month of July, 2021. However, learned 

Authorized Representative of the Department states that copy of the 

agreement and the invoices have not been filed with the Appeal 

though they were filed before the lower authority. In case these 

documents were filed before the Adjudicating Authority, the appellant 

shall file these documents within six weeks. List this Appeal for hearing 

in July, 2021 when the Bench in constituted.  
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